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RIOS FOR DRILLING WATER WELLS 

4874. SHRI K. ANIRUDHAN : Will 
thc Ministcr of IRRIGATION AND 
POWER bc pleased to state : 

(a) whcthcr it is a fact thnt the Madhya 
Pradcsh and Tamilnadu Governmcnts have 
given ordcrs for rigs from a U.S.A. firm 
for drilling watcr wells; and 

(b) whether Govcrnmcnt have taken stePs 
to manufacture such rigs indigcnously so 
that more States can start water-well 
drilling? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATiON AND PO. 
WER (SHRJ SIDDHESHWAR PRASAD): 
(8) Thc Ministry of Food & Agriculture 
have indicated that the Govcrnment of 
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Madhya Pradesh was given foreign ex-
chanae amounting to Rs. 20.12 lakhs for 
the import of S medium duty rotary rip 
from U.S.A. The State Government has 
already placed orders for these with D.G. 
S. & D. The Government of Tamil Nadu 
bas already imported from U.S.A. two 
medium duty rotary rigs for drilling water 
wells. 

(b) The programme for indigenous 
manufacture of rigs including medium 
duty direct rotary rip has now progressed 
satisfactorily as a result of measures taken 
during the last three to four years. Five 
firms in the private seetor viz. M/s.Reliable 
Water Supply Service Lucknow Mis. 
R.N. Gupta & Co. Ludhiana MIS. Vollas 
Limited Bombay Mis. Christenson Long-
year Limited, Bombay and Mis. Killick 
Industries, Bombay werc licenced for the 
manufacture of these rigs. Heavy Engineer-
ing Corporation, Ranchi also took up 
manufacture of 2-3 types of rigs. As a result 
of this development most of the require-
ment of drilling rigs of the States i. prcsen-
t1y being met with from the indigenous 
manufacturers. 

EXAMINATION OF SAMPLES BY 
ClUEF CHEMIST CENTRAL REVE-
NUES CONTROL LABORATORY 

4875. SHRl SURAl BHAN : Will the 
Minister of FINANCE be pleased to state: 

(a) whether it is a fact that the samples 
of various articles involving excise duty 
received by the Chief Chemist Centra) 
Revenues Control Laboratory Delhi-I 2. 
are not examined properly and 6cticious 
reports relating thereto are sent out which 
leads to various typCs of corruption; 

(b) what were the reports of Ihe said 
laboratory pCrtaining to 

(i) sample of shoddy yarn drawn from 
O&wal Woollen mills Ltd. No. 3 
Ludhiana bearing number CLDt 
No. 638 dated the 13th May 1969; 
and 

(ij) Sample of glass drawn from Tri-
bbuwan Cbemicals Jaipur bearing 
CLD/No. 1399 dated 22nd June 
1964; and 

(e) whether the said samples were fully 
consumed durin!! the test or tbe rcronan .. 
thoracr were sent to tbe Assistant CoUcelor 
Central Excise/Customs? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI P.C. SETH) : (a) No Sir. 

(b) (i) No sample of shoddy yam drawn 
from Oswal WOollen Mills Ltd. No.3 
Ludhiana bearing number CLDfNo. 
638 dated the 13th May 1969 was 
examined by the Chief Chemist 
Central Revenues Centrol labora-
tory Delhi-12. However IIUIIple 
bearing number CLD/No. 638 dated 
13th May 1965 of Mis. Oswal Woollen 
Mills No. 3 Ludhiana was tested 
and a eopy of the test report is laid 
on the Table of the House. (Placed 
in Library. See No. LT- 2473/69'] 

• (ii) A copy of the report on the IIIIIIIPJc 
of glass drawn from TribhDwan 
Chemicals Jaipur hearing CID/No. 
1399 dated the 22nd June 1964 i. 

laid on the Table of the HolJ!IC. 
[Placed in Library. See W. LT-2473/69). 

(c) Bulk of the sample was consumed in 
lest and very small quantity was len behind. 
J n cases where the party specifically a..k ~ 
for the return of the remnanIB they are 
authorised to collect the same Bt their 
own cost. Where the remnants were nOl 
to he returned and arc of insignificant value 
they are destroyed. Where tbe reports of 
testing samples arc not in agroement witb 
the declaration given by the party 1M 
remnants are invariably returned to the 
Assistant Collector concerned. 
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